Item Mo, 4
Siate vs. Pawan kumar eic

FIR o 45YVIR
'S Murolka

Farlicr all the matters were adjourned en-bloe pursuant (o the directions
prassed by the Hon'hle High Court of Delhi Trom time 1o time anid lock-down.
wow, vide office order no. 26/D1C2020 dated 30072020, District Courts
have been directed to take wp all the cases listed before them through
videoconferencing exeept the cases wherein evidence is 1o be recorded.

0w 2020

Present: Leamed APP fur the State through VIC
Shri Rebd Dobsas, leamed counsal for sccused Pawan Aumar
Accused Kuldewp Singh absent

Courl is comvened through V/C (CISCO WEBEX) from residence olfice.
Heard File perused

Process could not be issued due to lock-down,

Previous order be complied afresh for next date ol hearing.

Put up on 12.02.2021 for appearance of co-avcused Anldeep/ further procesdings.
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feim M, 3
Lle v Praveen Gl
FIR N 2012018

" Muselaa

Varlier all e aliery were mkiuumni erp-Dloy purswant Lo thie directinms
pavsaid by the o Ble Hhigh el af Trelld Treasi dimee 1o v ekl hlaman,
wau, wide ullive prpiber b, Ih'l.llll.'.l'!llllnl dated MO Taad DI LISTEATY (T
have been directed 1o pke upe all the wases fisted hiefure them tliruiigh
videoconlerencing exeei e cuses wherein o ilemee is s be recordel.

3008 2620
Presemt: Leamed AP (e the State thawuph Vil

Shri Gagansdiep Singh, leamaod cuunsel for the accsed fhavmigh Vil
Court is conyened through VO OISO WEBEND fruth residence olfice.
File penusesd

AL tequest, put up on 05022021 for comivideration on the point of fminine the

T CE
Irjured complaman Tse il vy sumnesed for riest date of heanng !:
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ltem Na, 2

E-FIR No. 25220020106

I*s: Heert Napar
30.092020

Earlier all the matters were adjourned en-bloe pursuant e the directions
passed by the Ton"ble High Court of Delhd Trom time to time smid lock-down,
Now, vide office order no. 260DLLCZ020 doted 30072020, District Courts
have been directed 1w take up all the cnses listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

Present: Leamed APP tor the State through VIC
Mone for the accused Shubfvem (8 Machkekhi
Accused Foaganr not produced from J'C
Caourt is convened throngh VIC (CISCO WEBEX) from residence olTice,
Heard, File perused.
Put up on 15.10.2020 for argwments on the paint of charge.

Juil Superintendent is directed to produce the avcused Yugane on nest date ol
houring.

Court notice be also issued to accused Shabfcor ond complainant for the above

I
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Bem Mo $

FIR Mo AET 7014
" Moari Napor
R 2

Barlier all the matters were adjourned en-bloc pursuant 1o the directions
paved Iy the Hon'ble High Court of Dethi from time 1o tme amidd gk -divwm .
Naw, vide office order mo, 26 DINC2020 dated 00”2028, Dhtrict Courts

bave been directed 1o take up all the cases listed belore them throegh
videagunferencing “1oept the cases wherrin rvidence b to be recorded,

Presest | zamed APP for T Mate throyph VT

b Maresh Koemar, Wwarned cousnel for the acoyusad trough VAT (present
B Lomurt ify pemrucen )

Caurt is comenid th roazh VO CISC0 WIHEX) from reddencre ofTice,

Hesrd 1ile perused

Al reguest. put up oe 0% 03 307 for Ky ety on the point of ¢ bharpe
Lesrmed counel bn directed to ensure the Freseme of aouked o

B et date of
hesriny
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ltem No. 7

State v, Lakshay

FIK No. 8373/201%

PS5 AMurdie

Earlive all the matters were adjunened en-bloe pursuant w the directions
passed by the Plon*ble Tigh Court of Dedhi from time 1o time amid lek-duma,
Now, vide offive order no, 200DHC72020 daned 00072020, District Courts

have been directed to take up all the cases listed befure them Hirough
vidvoeonlerencing except the cases whercin evidence is to e recordel.

F0000, 2020
Present: Learned API* for the Ste throwgh ViC
Shed Tarwn Sharma, leamed counsed {or the accused through VIO
Accused is stated (o be in J'C (however it produced from 1/C)
Court iv convened throueh VAC (CISCO WEBEX) from sresidenee ofTice.
Heurd
Prut up on 05102020 for further proceedings. !
1O o alse join the procesdings on the next date of heunng.
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Item Mo, 6

Sampe Ramy vs. Shobla Devi

CC Mo, B1T172019
I's: Mundia

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed b the Hon*ble High Court of Delhi from time 1o time amid lock-down,
Sow, vide office order no, 200DHC20200 dated MALOT2020, Thstrict Courls
have been directed to take up all the cases histed before them through
videoconferencing except the coses w hervin evidence is 1o be recorded.

R0 2020
Present: Afs Suman, leamed counsegl for the complapnumt

Court is convened throush V/C (CISCO WEBEX) from residence office.
| {eard

At request, put up on 09,11 2020 lor consideration (

e

Meanwhile ATR be also called from the concemad police station
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e Mo 1)

alale ve, Nurwd

FIR Mo TSNS

IS Hari Nagar
Farlier all the matiers were waljea

tassed by the N tle il Caimrt o Beliai o Hive to time i |
N vl wltlee ander o D200 duted .4
Wave been ilivecivd g ke np all (he ¢
shillevicnnilvg Chcing el e cases hervin

wened en-lilie prsnant o (he threctinns
ikl g,
VL2020, Bhstrict ¢Cuiris
ey listed befure the tirsnh
cvinfence is 1o be recorded.
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Prewent | carmold App fuir e Siale ﬂirll".i'i'H VT

Khe; Viabipsls Perbis]. learmed cirlinsel fur the gccused t!1m-,;||_1]|_ LT i

Conrt is convepped theomgh VI (CIS00) WEBEX) from residenee ilice,

File preoysed

Put ap on 0502302 g p

E m view of the abaeve memionad office oriler, ;

¥

{Hubits Punjya)

WY LY T il‘-'i.';! Ehatoer

FETEN o 1) oo YN
i pedilal
Frn wives, o
Womut Dy Rimeas P 0
e W L AT
P ipra Coarss




e Mok
FIR Mo MIE2013
IS Mol Napar

Farlier all the matters were adjourned en-Bloe pursnant (o the direelions
passedd by the Honble High Court of Dellii Trom time 1o lime amid lock-down,
Now. vide office order no, 26/DIC2020 dated J00T.2020, Districl Courts
have been directed 1o take up ol the eases listed before them through
videvennferencing except the cases whereln evidence Is to be recurded,

0 04, 2020
Present: Learned APP for the Stare through Vit
Shei Utkarash Sharma, leamed counsel for the seeused through ViU
Accused Amd and Anil through ViC
None for accused Rajender Kumar Gupta
Court is convened theough VAC (CISTO WEREX]D frum residence ofTiee,
Pleard. File perused.

In the interest of justice, no adverse onder 14 beimge passed wady against the aceisad
Raferder Kumar Craipan, i

Put up on 100112020 for arguments on the paint of charge, '[

(Babita Puniyva)
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ltem Mo 9 & 12
State vs. Abfunveer Satra

FIR Mo, 00872014
FIR Mo | IR0 8
I’S: Mari Naygar
Uiisec 420 [1C

Earlicr ull the matters were adjourned co-bloc pursuant to the directions
passed by the Hon'ble Bigh Court of Delhi Trom time to time amid tock-down,
Now, vide office onder nos 26/DHC2020 dated MLUT20200, [hNstriet Courts
have been directed to tahe wp all the cases listed before them through
videoconlerencing except the cases whervin evidence §s 1o be recorded.

30.09.2020
Present: Leamad AP for the Siate throuph VAC
maone for the accused
Complainant through C (present in persan in court)
Court is comvened throngh VIC (CISCO WENEX) from residence office.
Complanam secks adjournment for wim of his counsel,
Heard. File perused

In the mierest of justice, no adverse meder is being passed wady aoains the
RCcused

These are two matters. Vide opder doted 26,02, 2020 both the matters were referred
to Delin Mediation Cemtre, however, the matters could nol be seltled, In ease
bearing FIR No. 008 2004 churge is yet to be framed while case bearing FIR No
TERA 2005 15 at the stage of PI:

Therefore, put up the matters op 2001 2020 for purpose Bixed ie. conslderation on
the point of charge/PE

Court potice be also issued to the pecused oy well as 1o his counsel. [
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lterm M0 14
U Pal Singh v Vinod

CC No, 2881017
S AMumdla
J60 0 0N

Farlicr all the matters were adjourned en-bloe pursuant 1o the dircctions
pasved By the Hoan'ble High Couet of Delli from time to time amid bock-down,
Ny vile office onder no 200PLC2020 dated 30072020, Ihstrict Courts
have been dirceted 1o take up all the caves listed before them through
videvwunferencing except the cases whercin evidence is to be reconided,

"resent: None

Court is convened through VO (CISCO WEREX) from resifence office.
File porused

In the mteret of j“-"'h"'-cr ni advere order i I pmg Peissed ||'|.|j,-'|':.. asamst the
cornplimant

Put up on 05.02,.2021 for purpese Nixed '
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Item Mo, W& 12
Shite vs, Abfaveeer Hatra
FIHL Mo, 00572014
FIR Mo, [18872G] 3

S Murd Nagar
Lliwec, 4200 [PC

Earlier all the matters were adjourned en-bloe pursoant te the directions
passed Iy the Bon®Ble Hish Court of Delhi Seoa timee b time amid loch-down,
Mow, vile uffice order woo 260DHC2020 duted L07.2020, Dhistrict Courls
have been directed 1o Gbe up sl the cises listed before them through
videocunivrencing exeept the coses wherein evidenee is 1o be recorded.

30,009 2020
Mresent: Learned AP for the State through V/C

Wonte for the accused

Complainant throueh V/C (present in person in court)
Court is convened tirouph YO (CISCO WEBEX) from residence office.
Complalnnnt secks adjournment for want of his counsel.
Heard. Iile perused
In the interest of justlce, no adverse order is being passed toady apainst the
ucensed.
These are two matters. Vide arder duted 26022020 both the matters were referred
o Delhi Mediation Centre; however, the mutters could not be seitled. In cuse
heuring FIR No. 052004 churge is vel o be framed while case bearing FIR No,
11882015 is ot the stupe of PE.

Therefore, put up the matters on 200112020 for purpose fixed ie. consideration on
the point of chargeTE,
\
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Court notice be also issued to e pecused as well as 1o his counsel,



e Mo, 18

CC Mo, 4 1272014
Py AYarfkag
ROE AR 2000

Farlier oll the matters were wdjonened en-hilve poorsaant fo the directsns
praasvedl by dhie Blon®Ble Thghe Clomet of Dedbd foom thove o tlee amibl Jack-down,
Mo, vidde olfee oeder o, 200072020 dbated WLT 20000, Thstrict € aurts
bave been dirccteld (o fale wpe wll the cases lintedl belore them thiraugh
videovunlerencing excepl the cases wheyein evilence bs b be recarded.

Preweant: Siet Favinder Kwmar, leamed comme] for the complaman

Conrt s comvened thronph VOO QOIS00 WEREX) from reshilence olfice.
Heand Vile perused

At request, pid up oon 05022021 Jor argumients oil the application e under
section 1560 3) Ce " 00 {
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[tem Mo 13

Neate v, Marpeeet Nivgh ele

FIIE Mo 452017
I*S: Flirl Nongor

Earlier all the matiers were wljourped en-bloe puesaant e the direetions
prasscdd By the Wlanble Pligh Conet of Delln Froom pinne Ao fime pobd Lickedown,
Sow, hde offiee order noe 26HC2020 dated 30072020, Distrier Conrts
have been diveeted o take up ool the cases Bsted before them through
videoesnlerencing eveept the cuses wherein evidence Is to be reconded,

s 22
Iesent: Learned AP for the Sute through VU

KShel Terfinader Sinph, lesmed counsel for both the aceilsed PR rsirts thromagh
Vil

I3t accused through VOO
Cunirt is copvened trongh Y/C (CISCO WENEX) Trom resiidonce office,
Pt oo 12.11.2020 for PE in view of the ahave mentioned office onder,
103 b wmmoned for sest date ol hearing i
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llemNo @& 12
State vs. Abhavveer Batra

FIR No. 0082014
FIR No. 11882013
PS: Hari Napar
LWsee. 420 1PC

Earlier ol the matters were adjourned en-bloc pursuant 1o the directions
passed by the Yon*ble Hizh Couet of Delhi Trom time to tme amid lock-down,
Now, vide office order no. 26/DIC2020 dated 30.07.2020, District Conrts
have been directed 10 take up ol the cases listed before them througl
videocomlerencing except the cases wherein evidence is to be recorded.

30002020

Present: Learned APP for the State through ViC

Mone for the accused

Complainant through V/C (presemt in persan in court)
Court is convened through VIC (CISCO WEBEX) from residence office.
Complainunt secks odjournment for want of his counsel,

Tieard, File perused.

In the interest of justice, no adverse order is being passed toady against the
accused.

These ure two motters. Vide order dated 26,02 2020 both the maners were refermed
e Delhl Mediation Centre: however, the matters could not be sentled. in case
bearing FIR No. 00872014 charze 15 vet to be framed while cas

: ¢ bearing I'IR Ne,
TIBE20TS 15wt the stape of PE

Therefore, put up the matters on 20.11.2020 for purpose fixed ie. consideration on
the point ef churge/PL.

Count netice be also insued to the soccused as well as to his counsel. \

(Babita Punival
~ MMA06, West Iistrict
THC, Dredbi 30 m 2020



Stute vn, Mandwider i Hocky
FIR Na, 54924

P Hary ﬁ'.:u,l'.ur

F00 200

Present: Present: Learned AP tor the State through VIO

Sl Juginder Simgeh, Tearned counsel for the secused applicant
&1 501 Krishina on behalf of |1 throuph Vil

Court is convened throwph VO (U150 WENEX) from revidence affice.

Reply received

Let copy ol the same be supplied 10 the learned calise| for the sccused

Learmed counsel has requested fiar physical bearing

He further stated that accused 15 willing o setthe the matter with the victim, {

“rr

—

1€ is directed 10 enwure the presence of victims either in perion or thouph VC 8 Pl

; ~onll
AL requiest, put up on 05 102020 for arguments on the kajl B lication
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Stide vi, Nevraf Jain

FIR No. $492020
PS: Mart Nagur

N9 20l

Present: Learned APJ* for the State throuph V'O
Lewrned counsel [or the accused applicans through Vi

SESq Krishno on belud Mol 10 through V/C

Connet by comavened Hrropgh 8500 (OISO D EREN) froms restidence of fce,

Vide this order, | shall decide the application filed on behall of accused Neeray

Saaier secking regolor banl

It is argued on behalf of accused that ke has been [alsely bemplicated, instially he
was nol pamed in the FIR: nothing kas been recovered from his posaession and has
clean antecedents. He further staled that the complainant is a police official am!
thus, there s mo chanee fue the occused 1o intluence the complainant and other
wiliessey whe are alse potice officials. He, therefire, praved that accused may be

entmrged on repular Bail pending investigation.

P'er contra, ot 11 stated by the leamed AP for the Sate thit the sccussd has
cheatod severdl persans of  Wheir haad cirmed muzne in versnlmcy  with iwhar acouecd
persans. Me fusther wtated thal 1hough the complalzam |s o police offlcial but the aconie!
can influence the victims, if enlarged on bl o this stage, He Disther stated thuat the cose
property Le. the Loplop his been mecosered af the listance of accused Neerar Siin He,

there lee, pravad that kel application mas be dismssed
I ave heand the arguments through VOO s hase abso perused the hail appiication and jis

ieply.
The Hon'ble Supreme Count of India in the case of Prahdind Singh Bkar v NCT

aof Baedled 2000 & 36°C 280 has Dbl down eermain puidelines 1o be considered by
the Cowrt while prastoge baed such as nature of accusatlons, the mature of evidence




n suppai. thereof, the seventy of the punishment which conviction will ents]

. the
character, beluvior, mean. W] shang ing of the accused, coreumstanees which are
peculiar to the accused, reaonabile puossehility
accused ul the 1rial, reasomable apprehension of the w tnesses heing tampered with,
the larger interests of the public or State and similar

of securimg the presence of he

other conuderations
In the case in hand, the allegations leveled against the accused are skl (B
nature. The implications of the offence have a far reaching effect and it is olleged

that be alemy with other co-aceused persons has cheated several innocent persoms
of their himed  camed moneh

Further, the ¢ase s ol nascent stage md the
apprefienson of the Suae that ke mav influence the victims cannet be ruled out
Therelure, consubering in ttality the Bwts and circumistances of the cuie and the

ablegutioms leveled acmnst the accused, he does no deserve 1o be enlarped an hail
Accondangly, his bal application stands disimsaed

Copry dasti,
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ltem No.l
COC No. 663115

Mo Mo 148330006
PS: Hary Navar

Earltier all the matters were adjourned en-bloe pursoant to the directions
passed by the Hon'ble High Court of Delhi from tine to ime amid lock-tdowmn.
Now, vide office order no, 260D1C2020 dated 30072020, District Courts
have been directed to take up all the cases listed before them through
vidvoconferencing except the cases wherein evidence is 1o be recorded.

30.09.2020
Prosent: Shri Pradecp Kumar, leamed counsel for the complainant

Court is convened throngh V/C (CISCO WEREX) from residencee office.

Process could not be issued due to lock-down. (

Put up on 05.02.2021 far purposs fined :
{Babita Puniva)

MAM-06, West Distoet

THC, Delhi/36.09.2020




Ntate v, Gyatei Devi

FIK Mo 51672020
'S Mari Nagar

0092020

Present: Leamed AP for the State through VIO

Strd Deepud Ghai, leamed counsel for the accused applican
10 theough VIC

Court is convened th rouh VAU (CISCO WEBEX) from residence office.

Vide this onder, | shall decide the 2™ bail application of accused Cvored Doy

It 15 stated by the learned APP for the Sute than her bail apnbication has alresdy
been dismissed by the leamed Sessions Court vide onder dated 03 9 20,

After some arguments, leamed counsel for the accused seeky PermIssen to
withdraw the application with liberty 1o approach the leamed Sewsiong Court

Hezed Allvaed

Applivation stands dismizaed as withdrawn  Acouted §s a1 liberty 1o ¢

e bail
apphcation be fore the Jearmed Sessions Court oy et mules

Copy Lhivn,
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